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[Prof. M. B. Lai.] employees need
more sympathetic consideration in the
matter of deductions. Madam, this
amendment Bill does not take into
consideration the question of the proper
payment of bonus which is regarded by
many competent authorities as deferred
payment of wages. They also provide
good incentive to workers for efficient
production. The Bonus Commission's
report is before the Government for a
long time. The Government has not been
able to come to any decision simply
because the Government is paying more
attention to a minority report signed by an
individual member of the Bonus
Commission and is ignoring in that
connection the recommendations of the
majority report. The minority report is
signed by a representative of the
employers. This again indicates that the

Government's labour policy is more
employer-oriented  than employee-
oriented.

Madam, proper attention also needs to
be paid with regard to the payment of the
provident fund. Increasing emphasis is
laid on payment to workers through
provident fund hoping that thereby
workers will have a certain increase in
wages and the increased wage would be
utilised in investment rather than in
domestic expenditure. Much can be said
in favour of this policy. Something can
also be said against this policy. But today
I am not going to discuss the merits and
demerits of the policy. All that I wish to
say is that there should be a provision for
speedy payment of provident fund after a
worker retires. At present there is no such
arrangement which is causing difficulties
to workers.

Madam 1 feel that greater attention
needs to be paid to the miserable
conditions of contract labour and those
working on piece-work system. We
ought to see that contract labour system
and piece-work system do not result in
labour's exploitation. At least minimum
wages must be assured to th-tm. I know
that in certain
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cases minimum wages are assured to
even those working under the contract
system. But this is not a universal
practice.

Madam, on many an occasion I have
differed from my friend, Mr. Arjun
Arora. But today I am prepared to
endorse his speech and will request the
Labour Minister to pay due consideration
to the suggestions of my friend, Mr.
Arjun Arora. I do not wish to repeat them
because under the  parliamentary
procedure, repetition is to be avoided to
the extent possible. But I wish to lay
emphasis on one of his suggestions, that
is, with regard to the adequate codifi-
cation of labour laws. I feel that the entire
labour policy needs to be reorientated.
Workers, I beg to submit, Madam need to
be assured full employment, fan wage
leading to living wage, non-contributory
social security from womb to tomb,
worker's education, self-government in
industry, worker's participation in the
management of public sector industries at
all levels, the liquidation of worker's
exploitation by capitalists, the
organisation of public sector industries
into an instrument of socialism and the
proper provision of incentives to workers
through good bonus system. I feel than
alone we can ensure happiness to the
workers, we can ensure march towards a
socialist economy and socialist society.
And that, I beg to submit, Madam, is the
labour policy of the Samyukta Socialist
Party.

SHRI ABID All: Madam, Deputy
Chairman, I would fully endorse the last
remarks made by my good friend who
had just spoken, but, Madam— and it is a
big "but"—we have first to make the
nation strong, sufficiently prosperous and
then ensure full justice not to the worker
in the factory, the mines, the Railways,
but also in the field as also to every
citizen. If for a while Prof. Mukat Behari
Lai also considers the progress achieved
by the nation during these years after
independence, he will appreciate that
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much has been done
remains to be done.
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though much more

PrROF. M. B. LAL: And I wish 1 to
empbhasise the latter.

SHRI ABID ALI; With regard 1 to this
particular Bill there are certain defects—
maybe I am wrong, bu| I feel that way—and
some more amendments are necessary,
particularly with regard to the definition j of
wages. According to the changed t ir-
cumstances the definition of wages in the
main Act should have boen amended at this
stage.

Madam, the proviso on page 3 at the top
appe irs to me to be rather defective. On page
4, 75 per cent, deduction is lermitted. Of
course] it is true that workers will have to re-
pay the amount due from them, but they
should not be so much overburdened with
debt. This encourages more indebtedness and
more difficulty for the workers. Cooperatives
will go on advancing under the vaijious
categories but when the cut is limited, then
the giving of loan also would be limited.

Ther, are other things also, Madam. I have
not given notice of any amendment because
the Bill has seen passed by the other House
and now any amendment, even if the hon.
Minister considers acceptable, would mean
delay, but I hope that before long the hon.
Minister will be bringing' forward some more
necessary amendments.

Madam, with regard to what my friend, Mr.
Anandan, has said, I have to observe one
thing. I have affefction for him. He is one of
my respected colleagues in the movement. As
a worker in the Railways at one time himself,
perhaps he might be ilnder the impression that
all those who are in the employment of
Railwayjj are good persons and the rest are
bad. Madam, every one of us, in polibe or
administration, a politician or a social worker,
a trader or anybody elfse, is a product of the
same society. What-
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ever the standard of the society, that is
reflected in every sphere. There are honest
Railway employees though some of them
may not be of that standard. Similarly, others
also are honest and dishonest up to the same
percentage as you find anywhere else.
Therefore, to feel that these employees in the
Railways will be subjected to greater hardship
by accepting these amendments is something
with which I do not agree. But I do not know
where was the necessity to bring forward
these amendments, because at present also
damages or loss is recovered up to a certain
limit depending on the circumstances of each
case. Bad coins are rejected whether it is a
conductor in a bus or a booking clerk in the
Railways. Anyhow, Government has thought
it fit and has now legalised it.

Some of the suggestions made by my
friend are worth giving serious consideration
by Government, and I am sure the Labour
Minister and his Ministry will be examining
them and at a proper time they will come for-
ward with necessary amendments.

I was a bit worried when the hon. Labour
Minister made a statement elsewhere that
hospital worker; might be excluded from the
protection of the Industrial Disputes Act. I
humbly request him to kindly take it very
seriously. In the present planned economy

and the economic position and other
circumstances of the country, nothing
precludes the Government from giving

protection to these worker; also under the
Industrial Disputes Act and other labour
legislation. Let us think for a moment if
workers are not entitled to go to the Labour
Courts, what should they do? We cannot
prevent them from going on strike. We cannot
compel them to work. There should be
something for them to depend on and luckily
in this country to-day the workers have
confidence in the Labour Courts, in
adjudication and the conciliation machinery
of the Government. If you tell them that it is
not open to them
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[Shri Abid Ali.] to get these, then when
their demands come, which they think
earnestly, sincerely and they are con-
vinced that they are legitimate demands
and the Hospital Authorities whether
Government or otherwise, refuse to
concede them, then t«he alternative is to
go on strike. By your removing them
from the protection of the labour
legislation, you cannot stop them from
striking. Then what is the alternative?
There is pressure, there has been pressure
always from certain sections that these
workers should not be governed by these
enactments and that had to be resisted so
far successfully and I am sure our
progressive Labour Minister, his [>eputy
and the Labour Ministry, alLL will be very
strongly opposing this suggestion and
under no circumstances they will lend
their support and will refuse to accept it.

Regarding the suggestion that noti-
fication concerning the Central Gov-
ernment projects should not be issued by
the State Governments without the
permission of the Central Government, [
hope the intention is not to treat the
employees in these projects on a different
basis. The Government is committed, not
to-day but for several years, that ail the
employees in the Government projects
should be treated as employees in other
sectors are treated. There should be no
discrimination. If at all there is to be
discrimination, it should be in favour of
the workers, not against them. This
tendency that the officers who are
managing these projects are immune
from doing injustice, I am sorry to
submit, has no basis. There have been
some officers who are ill-treating the
workers. Why have we so much trouble
in these projects to-day? Why have we so
much indiscipline in these projects today
and why have there been bad agreements
to-day? First the officers resist good
demands from the workers. Up to a
certain limit only they can resist and
when they collapse, they collapse like a
house of cards and thev submit aven to
demands
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which should not have been accepted.
There have been instances. Not only they
disregard the Labour Ministry and their
advice but also there have been instances
that the State Labour Department, which
has been helping them for better industrial
relations, has been just discarded when
these officers became panicky. They be-
come first tortuous because some of them
have that tendency and suddenly they
collapse because they have no interest, no
investment in these establishments. Of
course, as citizens they are concerned but
otherwise they have no stake. They feel
that they will not be harmed. There are
some instances in which, if the Labour
Ministry examines, they will find that for
prolonged periods these disputes were
allowed to be continued and suddenly the
collapse came. That is a very bad
tendency and that tendency has been very
much harmful, detrimental to good
industrial relations and it has encouraged
indiscipline and bad leadership. Good
leadership among them ultimately had to
retire and bad leadership got their place.
So I do not want to say more on this
point. I feel very much hurt when I find
such condition in some of our very good
first-class projects where hundreds of
crores, have been invested and which
should do very good, which should be
instrumental in helping the prosperity of
the country. The indiscipline there is
harming our prosperity very much. Our
socialistic society does not permit these
tendencies. We are committed to it. No
favouritism but justice has to be done not
only to these workers but also to workers
everywhere and with that in view, all
these legislations are coming before us
and my last request to the Labour
Minister is that much more is to do done
with regard to this enactment also. Some
of my friends, particularly the gentleman
who just preceded me, perhaps were
discussing more about the wages but the
scope of this particular Bill is very much
limited. It is about payment of wages,
about regulation and the points arising
therefrom are mentioned here but some
important tMngs
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are missing according to the requijr* ments of
the present times. I hc[>pe the hon. Labour
Minister will be aale to bring a comprehensive
Bill soon to -cover those items as well.

SHRI D. SANJIVAYYA: Madam, when the
discussions started on this Bill, hon. Member
Shri Anandan saict that this Bill contained
amendments of two categories. One category
ne described as bright and the other as dark.
At the very outset I would like .to assure him
that this Bill contains amendments which
belong to the first category alone and not a
single -amendment is thought of which :an be
categorised as belonging to title .second. The
first point that he raised jrelates to clause 3 of
the Bill. He takes objection to clause 3 (aa)
where it says:

"Air transport service other than such
service belonging to, or exclusively
employed in the military, naval or air forces
of the Union or the Civil Aviation
Department of the Government of India."

Probably he is under the misapprehension that
these words 'Civil Aviation Department'
would mean the ;wo Corporations, the L.A.C.
and the Air India International. I would like to
inform him that all employees who belong to
the LA.C. and the Air India International are
covered by this Act, but when we say that "bis
does not apply to the Civil Aviation
Department, we mean that those Gov-
sernment servants who work in the Civil
Aviation Department and who do not belong
to these Corporations will not be covered. For
instance only the employees of the Civil
Aviation Department, who are Glov-mernment
employees and who are concerned with
Telecommunication and ground facilities at
the aerodromes have been excluded. I hope
with 1 his explanation my friends' doubt
wojuld disappear.

Then with regard to the P.W.D. he has also
taken some objection. Sometimes the work
spots are far way from the Divisional
Headquarters ~ where
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bills have to be prepared. The Works and
Housing Ministry and the State P.W.D.
Ministries impressed on us the practical
difficulties involved. Therefore, we have
given them some facility in this regard.

The next point that he raised relates to the
travelling allowance. In this Bill, as correctly
observed by my hon. friend, Mr. Abid Ali, we
do not specify as to what wages they should
get or what travelling allowance should be
paid. All that is covered by this Bill is as to
how these payments are to be made. The
quantum of payment is not fixed here.
Whatever is fixed and whatever is due to the
worker will have to be paid in the manner
prescribed by this Bill.

Then he took objection to the insertion of the
word "interest", but probably he has not taken
the interest to see the other words there. The
words used there are "the interest ! due". Unless
the interest is due it will not be deducted, and
whenever a loan is given or any advance made
to an employed person or to a worker, it will be
stipulated whether such advance or loan would
bear interest, and unless it is in the agreement
that a particular advance o' loan will bear
interest, the interest cannot be deducted.
Therefore we have carefully used those words,
"interest due".

Then, naturally, Shri Anandan, who is very
much interested in the railway employees, has
taken objection to sub-clauses (m) an<j (n) in
clause 6. I have already, in my introductory
remarks, made it amply clear that these sub-
clauses had to be inserted on account of the
recommendation of the Public Accounts
Committee and also on account of the
pressure of the Railway Ministry, in the sense
that they had some difficulties and they
wanted to get over those difficulties. Mr.
Anandan  has  probably some  mis-
apprehensions about the view taken by the
Public Accounts Committee. Not once or
twice, but quite a num-
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(.Shri £>. Sanjivayya.] ber of times, I should
say, times without number, the Public Accounts
Committee have considered this question—
have considered very carefully too—and they
have come to this conclusion. Therefore, we
thought it would be necessary to insert these
clauses. Of course Shri Anandan ha? a lot of
experience so far as Railway Administration is
concerned, and therefore he was saying how the
booking clerks, how the commercial clerks will
have to face hardships and difficulties. We have
made it very clear in the Bill itself that insofar
as the recoveries relating to base coins or
multilitated or forged currency notes were
concerned, the deductions will not be more than
the actual loss sustained by the Railway
Administration and also provided that these
losses should be on account of the negligence
of the employed persons concerned. With
regard to others I have said that unless show
cause notice is given, unless opportunity is
given to them, these deductions will not be
made. Then with regard to the other points
made, they generally relate to certain other
amendments. In a similar way my hon. friend,
Shri Abid Ali, suggested that there are many
more matters which need consideration, which
should be looked into. We shall certainly look
into them and, if necessary, will come forward
with another amending Bill very early. Shri
Anandan also raised one other point, namely,
that some provisions in this Bill are ultra vires
of the Constitution. We have consulted the Law
Department and I do not see there is anything
in this Bill which can be treated as ultra vires
of the Constitution.
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Then the other hon. Member who spoke, by
and large supported the Bill. In fact, he quoted
a sort, of Hindi cavino which said:

A T THRT

meaning that whenever we think
of Government properties, probably we do not
pay much attention. Probably that is the mean-
ing. Anyivay he has supported the Bill and 1
have no comments to make.
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Then the other hon. Member who spoke on
this Bill was Shri Arjun Arora. He said that
there were some dangerous provisions in this
Bill. He correctly depicted the situation before
1936, that is, before this Act came into force. |
quite agree with-him. I quite sympathise with
his anxiety so far as the welfare of the workers
is concerned. Wiith regard to deductions he
thinks that so many advances should not be
allowed. In a similar way my hon. friend who
belongs to the S.S.P. also said that the moneys
of the workers should not be frittered away in
so many things. But when a worker wants to
build a house, when he wants to possess a
cycle or when he wants to fulfil certain social
or religious obligations, I think it is desirable
that we should allow him to take loans and
see. . .

PrROF. M. B. LAL: I only said that seventy-
five per cent deduction? from the monthly
wage will be too much.

SHRI D. SANJIVAYYA: But seventy-five
per cent, a<; the hon. Member knows, is only
when he has to pay a co-operative society.
Here we have in our mind 'he loans wnicn are
advanced by the house-buildme; co-operative
societies. Therefore, if he wants t, own a
house, naturally he has to pay a little more.

PrROF. M. B. LAL: You may have in mind
the housing co-operative societies, but the
proposed law does riot say so.

Surl D. SANJIVAYYA: Any war then he
made some otht>r points with regard to
definitions. For instance, the definition of
'workman' as is found in the Industrial
Disputes Act, ne says, is different from what it
is in other Acts. He suggested that the
definitions should be uniform so far as all
labour laws are concerned. T entirely agree
with him. We will certainly look into all the
Acts and see that the definitions are made uni-
form. Then, when we said that whenever a
State Government by notification extends the
applicability of this Act to certain
undertakings, such
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state Vaovernments snould consult the Ceatral
Government in the case of undertakings
owned by the Central Government when such
undertakings extended their activities to more
than one State, we wanted it just to have
uniformity all over. It is only consultation; it
is not concurrence, and I do not know why my
hon. friend took such objection to this
consultation which we hav, provided for in
this Bill. Then he suggested codification of
the laws. We will look into it as far as
possible.

Paymmt of Wages

I do not know why—probably he is under a
sort of misapprehensioh— he objects to the
amendment that we have proposed to section
3. Section 3 in the principal Act says that the
manager alone will be responsible for the
payment of wages. Now we want to make the
employer also responsible for such a payment.
In a similar way, in section 19 of the principal
Act it is laid down that the employer also
should be responsible. Now, since we are
amending section 3 of the Act making the
employer also responsible, there is no
necessity I to continue section 19 of the
principal Act, because we are now amending
section 3 of the principal Act.

Then our hon. friend of the S. S. Party laid
great emphasis on the social ism which has
been declared as the objective of the party in
power. We are trying our best to see that
socialism is achieved. He said that weekly
payments should be made applicable. Section
4 of the principal Act lays down that all the
payments should be paid within the month,
sometimes within ten days or se“en days.
Therefore, there is no further need for
amending the Act.

Then he raised the question relating to
bonus. But since we are thinking of a separate
Bill dealing wjith the subject of bonus, I do
not th}nk it necessary to bring in the subject
of bonus here in this Payment of Wal?es
(Amendment) Bill. Similarly he referred to
delayed payments so far as provident funds
are concerned.

{Amendment) Bill, 1964 4588

This is a matter which is being dealt with by
the Ministry of Social Security and I shall
certainly pass on tha valuable suggestion of
the hon. Member to that Ministry for
necessary action. The hon. Member generally
endorsed the views of Shri Arjun Arora to
whose points I have already replied.

Shri Abid Ali suggested that there were
many more points which should be considered
and this was suggested by others also. In fact,
we had many proposals before us for
consideration, but some were a little
controversial and we thought that we should
keep such controversial amendments for a
better time, for calmer consideration, and so
we have brought forward her, all those
amendments which are very simple and which
are non-controversial. I hope and trust I have
answered all the points and I hope hon.
Members will certainly support this Bill.

THE DEPUTY CHAIRMAN: The question
is:

"That the Bill further to amend the
Payment of Wages Act, 1936, as passed by
the Lok Sabha, be taken into
consideration."

The motion was adopted.

THE DEPUTY CHAIRMAN: We shall now
take up the clause by clause consideration (f
the Bill. I find Shri Thengari and Shri
Kumaran in whose names a number of
amendments stand are both absent So there
are no amendments.

Clauses 2 to 22 were added to the Bill.

Clause 1, the Enacting Formula and. the
Title were added to the Bill.

SHRID. SANJIVAYYA: Madam, I move;
"That the Bill be passed."

The question was proposed.

SHRI T. V. ANANDAN: Madam T have
only ...
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Regulation

THE DEPUTY CHAIRMAN: Please
be very brief.

SHRIT. V. ANANDAN: I shall be very
brief, Madam. I have nothing more to say
except to point out to the Labour Minister
this one point. When he was considerate
enough to comply with the request of the
Railway Ministry to include this clause
on behalf of the Railway Ministry at the
same time he should impress upon the
Railway Ministry to enforce the Industrial
Disputes Act which is binding upon all
Central Government employees. It is not
only in the interest of workers that I make
this demand, I do it in the interest of the
whole country. If the Industrial Disputes
Act is enforced on these Central
Government employees then there would
be an end to all the political parties
exploiting them and to all illegal strikes
and other things. That is all T have to
submit, Madam.

SHRID. SANJIVAYYA: I have only to
say this much now. No doubt the
Industrial Disputes Act is applicable to
railway employees also, but in the matter
of implementation there have been
difficulties and in a recent Consultative
Committee meeting I had made this very
clear to the hon. Member and to other
Members present. The Labour Ministry
will take up the matter with the Railway
Ministry.

THE DEPUTY CHAIRMAN: The
question is:

"That the Bill be passed."

The motion was adopted.

THE FOREIGN EXCHANGE REGU-
LATION (AMENDMENT) BILL,
1964

THE DEPUTY CHAIRMAN: Now we
shall take up the next item—The Foreign
Exchange Regulation (Amendment) Bill,
1964. Mr. Bhagat.

THE MINISTER  OF
(SHRI B. R. BHAGAT) :
have only five minutes.

PLANNING
Madam, I will
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THE DEPUTY CHAIRMAN: You
may begin your speech.

SHRI A. D. MANI (Madhya Pradesh):
May I make a suggestion? It was stated
this morning...

THE DEPUTY CHAIRMAN: Let him
begin his speech. There is still seme time.

SHRI LOKANATH MISRA (Orissa):
We can begin the discussion on the Das
Commission Report five minutes earlier.

THE DEPUTY CHAIRMAN: You
may begin, I have already asked Mr.
Bhagat to take up this Bill.

SHRI B. R. BHAGAT: Madam, I beg
to move:

"That the Bill further to amend the
Foreign Exchange Regulation Act,
1947, as passed by the Lok Sabha, be
taken into consideration."

While moving this Bill for considera-
tion in the Lok Sabha, I had stated at
length the considerations which had
made it necessary to make the proposed
changes in the Foreign Exchange
Regulations Act, 1947. This Act re-
presents the comprehensive law far
regulating dealings in foreign ex-
change™—a commodity which continues
to be scarce and which is vital to carry
out our development plans. I had stated
that we had discovered a number of
lacunae in the law during the last seven
years since 1957 when the Act was last
amended. We continue to be faced with a
difficult foreign exchange situation and it
is imperative that all necessary steps be
taken to avoid misuse of this national
resource.

The number of offences handled by the
Directorate of Enforcement has been
increasing from year to year and has risen
from 1,700 In 1960 to 3,500 in 1963.
While these figures by themselves
unmistakably indicate the increasing
volume of work handled by the
Enforcement Directorate,
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they do not give a complete picture
inasmuchas the complexity of Ithe cases has
also risen with time. : In 1957, the law was
amended to enable the Director of
Enforcement to adjudicate cases in lieu of
taking i recourse to prosecution in the courts
of law as adjudication was certainly a speedier
and more expedient method of settling these
cases. Since we] did not expect a large number
of cjases to arise, the power of adjudication
was conferred only on the Director himself
and on no other officer in! the entire
hierarchy. Our experience, however, has
shown that the volume of work involved in the
numerous cases and initiating adjudication
(proceedings necessitates that the Directorate
of Enforcement should be assisted from
officers of Customs, Central Excise, Police
and other Departments of the Government.
We are, therefore, taking powers to entrust
afty or all the functions of the Directojr of
Enforcement to officers of the apove-
mentioned Department::.

The law, as it stands today, I does not
empower the officers of the Enforcement
Directorate to arrest offenders, to stop and
search conveyances, to search premises, to
summon persons and record their evidence.
This seriously handicaps the Directorate in the
discharge of its duties. Wp are, therefore,
proposing to give to these officers the above-
mentioned powers which are now being
enjoyed' by 'Customs officials. It is hopec;l
that with these added powers, the Directorate
of Enforcement will be,' able to investigate
violations of law more effectively.

Madam, the Bill received extensive support
in the Lok Sabha. I anji quite certain that thi
House too will be generous in its support to
the Government in our move to brin” .hese
[Offenders to book.

During the course of 'investigation, the
Directorate of Enforcement come across
documents and information which, though not
directly rel&ted to foreign exchange, are of
considerable
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interest to other .Departments of the
Government. We are empowering them to
communicate the relevant information to the
concerned duly authorised officers.

The Appellate Board, which hears appeals
from the decisions of the Director of
Enforcement, at present consists of one
Chairman and one more member. There can
be disagreement in the views taken by the
members and the present composition of the
Board does not take care of these
contingencies. The composition of the
Appellate Board is, therefore, being altered so
as to have three members in all, including the
Chairman. The law, as it stands today, does
not provide for an appeal against the decisions
of the Board and we are now proposing to
provide *or an appeal to the High Court on
points of law only.

THE DEPUTY CHAIRMAN: You
may continue later. It is now 4
o'clock. We will now take up the
other business.

4 p.M.

MOTION RE REPORT OF THE
COMMISSION OF INQUIRY ON
CERTAIN ALLEGATIONS
GAINST FORMER CHIEF MI-
NISTER OF PUNJAB

THE DEPUTY CHAIRMAN: Mr. Chordia.
You will have fifteen minutes.

SHRI V. M. CHORDIA (Madhya Pradesh):
Twenty minutes, Madam.

THE DEPUTY CHAIRMAN: Fifteen
minutes, and I hope all those who participate
in this will focus their comments on the
Report of the Commission of Enquiry.

*ft fervrergeare womaTeAt <tefeay ;
Tty A, § qvaT o §
“qeTea F AT AR WA FIAT KATT
fig 3 & free amy w wh

LA - o
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[RAJYA SABHA | Commission oj Inquiry 4594

Fr @, for o gzfaal & faw,
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for waa faat &1 fawm & & gie o
forrrar faamr & qrRwifa 1 qr w4
# afer § e faww faww @
w A Far oo feme oae w
veus fo W T B HAT 97 7T HIHIA
gw AT St oquEr faww wwm w
a9 47 qOET AFA1 G A H14
faams s = A7 zfer §, wud
gefeat =i gfer &, v qai w1 afez
7, #oy frEt 41 2fer & o gea
T 4 afer v & foE
¥ A3 21ET @ AT A—Taa faae
AT BT AT A1 9 F1 94 FAT )
IFEA WA TF A7 gEvAn A7 me
S §E W FEAT a7 a7 57 fEe, ae
At g, e | a=l avg & g
2o

TG ST HTOT FNT A0 5 [y
HE A FIE T W F AL H A
7 F w3 B A1 7@ wrer—ww faae
AT HAZ 2T39 & a7 § &, A0HA Wiz
# urmw A difray gemmEe $
OSET W SEAT HTHRA WYA 4@l A
TAAHE FT TR 491 IAR A, 30
orfz =3 & famy Far g2, o
dra faawn, SFwe afemar #foza
faamt, afzgem F Few =i
dfarar & ez =iy, famw F
zarez faamn, a=a faar a9 darg
Fleg A, FlRMERE & A@n fgasn
F A ¥ Z) wg A OF SATOE Ay 3
A, IWE FATET 91T AT IR Ty
T uw A 9vEr wzfoe g0 Fa fw
Y FATT TYGT OF AT A" ¥ A% 7
AT FAAT—TZT T & W1 97 747 F1—,
HUET A1 FEOETE & SmEE A
srgar, afeast ® 1 & W ArEr e



4595
F A # wAgd e #1 agEn
T ATH, "9d g wEE g #1
w2g F74 & fau dg wrE 1 g,
U AT F GOIFT OFH AT H
U & KA 9T A 4T, Fg- TR, 0]
aga a1t Ao § 5% gw 7w
HEEAl q WgAd &h, guAr ufagaq
2 & gwrfo fFo ) 9w aga deaw
FAT qEN AT TR qT F FAl
92T #AIY T F A F AT 9iw w7
Far foom fam g ag @1 e o
2 EL A g el 1 e
J 979 #1 qwa FA7 A9 ARAT |
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AT T AT A OF T H F0E,
U1 a1 AET & | ITeNE AEIE,
A A Z2, UF ATAH AT A7 FA . FATT
TAT, OF FEAA F ATE FALNFIH AT FA7
AW F 412 AT FEH 227 A7 T/ AE
q 77 WL FAR AL AT | THEG ATEH
faardi ==t & #7107 FE, Aww IIw
OATAT 74 7 29 FHIL 91T 977 A1
7, 1 fr ¥ FEaA 8 s
AT o AN A R w1 g A
F1Aq veus ¥ fam &7 a0 5 orow
gary b 471 & A wTeATH £ 1 FAAT
ot #1 % q17 fo gare o warTm
ouAT A TG are 7 A fewr ag @
AT H T3 FTAZ | g (o

"Certain improprieties were com-
mitted. While Sardar Pratap Singh may
not have been personally aware of
these, a person in his position must be
deemed to  be  constructively
responsible and there were -certain

procedural irregularities in
administrative matters."

A1 I arer & gw fwar gn
Zar9 A T FTE FAT WA AT
T 1 AT | WA A & merEr
FTHTT F1 A T FOTE F 1 AFALAT ATH
H FF 0TS WY TH F AvE Iy afF wiw
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FaAt wE, iy oAt 4z af Wi IR
TIYT FT 9T FFAT ARG w7 ferar
A & 717 fHy veco § yaw 97 A
T g1 wHTE A w7l % oA A . w0
Ao | 9T wmE R 2w Az
A1 771 971 fa ww A fag 90 97
AR BT, A1 gAY Fw A1 afear 17
AEAT AT W FEOW ZE | AT AZ 9
ZHTT FAT AT AT 7 AT WL g WAl
At 7 o T2 o2 ot § qew A
g, WTONT T AT OE TR 2, AerE
AT F L WY ZWTY AT AT wegA
Al W17 FE F109 F 777 91 F 7%
g Fga ¢ fw oA adt @ ity 3
a8 difga 4, 7 s 9 {5 agr &1 a0
feafa 2 s =4y & ofcomeaey 329
a1 gfaaze faar, v w5 somn |
AT T 9T g 7 w1 AW A9 wrE
TAAT & AFT A8 97 mAATA H 0 Aq
a7 gFmA fF, femeam zeer q,
frzgs &, ava wfafes & s 5 59
Frawz fFar | 97 TF a9 w1 ga7 a8
g maEr T\ 9v 3l faed e
F% 747 g1 7%, 49 {7 fawa 97 97
TIHT T F1 T FA A1 g1 a1 {7
FT W FET AT IR U AT AT ¥4
qTa, AT MH WA AL AFAT AT AL
faeger &1, s & #r a2, Awe-
e gt At gaw feaar & wgr omw %
qATAE AT | Al fqu aar & arey
faser o 2€, 997 & 7% a7 wars
I3TE WE, q|AT A TH F 410 § qraATH
ga1¢ €, wfraaw faw qu, zqana faa,
W F% gAY AR gET
fer  amm ® ud FTEwWA fecd
fo F1 13 qATE &t A=y, miqam &
9, Arim s A fam 9 gar ga
w1, mfFET & f g o, 39 faw
afq %1 zorm ¥B H72T7 AA & AF A
ZEIT a1 8 OHT ara g | e i
wey g #1 fefe zd atw
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|47 ENATAT gATATH AT TS
urie & fafer & am ward e

:l—il

o=

a4, 9 HEE 3 AfETE &
F=9 fagia &1 @ o F7 g0 faega
ez g7 % g a7 9 F7 7+
FHIL GO AT THT qIEHT TFAA T A
9z W@ A & a9 ® gAAEs &8,
g9 a7 TE 9rEd, W9 99 % v qF
THT & |19 ag garfora @ 2t s fE
1 s @vdy & A7 aF 2w ITET
a1 AT AT | O fagTar w1 e w
FTHF FAT AT IAH FIF AT AT
11 & UF T7F A1 a8 9% (Aiae27
¥ 97 7 (A @, A a6 oft weg
LE LI AR | LI £
8 9T w07 ¥ s[4 wfezw ude
7o FMA &1 ATA AWHE 43T FAT
qr 73 g w0 9T 8§91 HETT
40 ¥ Zra F AT, A7 F AVE qAFEAA
T whifaza o 7w A F
gaTq fag #3 AEgg a9 9@ | A
a1, O uiE IA F 9™ @, A
™ 3% WZ TA ATA AT H A
< fafasze a3 w2 917 =7 &1 3wm
faar | @1 UF aTE 98 qEN Al 9%
G737 AT FAL AT FH AT FI 2
AT AT FTURIT FT F@T 2, 1 FE0
TATY qEEHE—FT 9T FAT eI
& AT A Aqv, T F oorarfe a8
Zu, Ih N8 H—3F F1 A1 9 F
ATl 7 v Fe faan w7 agt 9 g
Z1 9w, Ara foiE & 99, 99 3%
Z1 9@ 7 Al 4@ F1 FATC umEA AT
gtrdfa g fEamonaen e 79
SCE IR A1 O 7 A L e
AT A & 97 T AT 71 AT & AT
F31 97 faeger 1w 7EF FAT, 0% ATE
A1 FEAT Y ATH HZFHE 1 AT AT {r@= |
5 a8 T faar 9T gady aow gam faz
F71 W W W oA { oaA 08 g,
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e T OIE W §E 4T g1 g9 gfer
T, AF ATAN T W AYA fAgEl &
TE FIA F, ITE A& A 97 97
faemma zw@ go o, ag foe &1
ZWTE AL A, GAATT WA 9184 T HIT
% AraEl F, A AW A AT GIA
g & fow fwar 2 qz goadia 2, odr

frafa & s W g7ar gam w9,
AT 9 A w1 ag qead 93 3
5 AT Al & a1a9E, W1 ww foe
¥ fagn gom 2, & 39% @ fgea 91 vawe
g1 &1 F1ganr g faaa g9 &1 oqum
s 7 faar s

"These notings it is contended clearly
indicated how the Government
machinery was being misused and how
S. Partap Singh Kairon andlor his
colleagues or the  subordinate
employees were functioning in giving
undue favours to the sons and relatives
of S. Partap Singh Kairon and fixed
him with knowledge of what was
happening.

The cumulative effect of what
transpired at the trial of 3. Har-bhajan
Singh, the allegations made in the
charge sheets of 1958 and 1960 and the
findings of the Congress High
Command on that of 1958, the articles
in the Press, the Assembly questions
and S. Partap Singh Kairon's own
orders on files containing the notings
by other Ministers, Deputy Ministers or
the Government officials is undoubted-
ly significant and cannot be easily
ignored."

"He should have realised that the
allegations and insinuations thus made
openly and persistently not only
reflected on his own character and
probity but were also bringing the
Government of which he was the head
into hatred, ridicule and contempt.
Therefore, these allegations,
irrespective of their correctness or truth
should have put him on guard and
should have induced
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him to make discreet inquiry as to the
truth or falsity of those allegations and
whatever might have been the result of]
such inquiry he should have warned his
sons, his colleagues and subordinate
officials against the repetition of such
misconduct. He failed to give any
warning to anybody, for in his affidavit
he says that if any misdeed of his sons
had been brought to his notice he
would have warned his sons which
statement clearly means and implies that
nothing had been brought to  his
notice and he had given r.o warning.
The Commission is free to concede
that a father cannot legally or morally
prevent his sons from carrying on
business but the exploitation of the
influence of the father who happens to
be the Chief Minister of  the State
cannot be permitted to be made a
business of. Such exploitation cannot
possibly he a legitimate business and
the father's influence and powers! can-
not be permitted to be traded in."

"Even assuming he personally had
not lent a helping hand in relation to
them, the least he could do was to give

#laww g wgwi 4 waq foar ot & v
FT Y FAT AR T fagqn | aE
@ ¥ T W AT wa fay i g
T TEA AT E -

a stern warring, in private and if]
necessary publicly, to his sons,
relatives, colleagues and subordinate
officers against their alleged conduct

even if suclh conduct had not been
proved to be true."

fRe za¥® Fer AT 8-

"But, as Sis own affidaviti shows, he
made no inquiry, gave no warning to
anybody and took Jo step whatever t,
prevent its recurrence but let things
drift in the way they had b*n going. .

W A OTEH TRy TR §
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"He cannot now plead ignorance of
facts. In view of his inaction in the face
of the circumstances hereinbefore
alluded to he must be held to have
connived at the doings of his sons and
relatives, his colleagues and the
Government officers. This is the true
position, as the Commission
apprehends it. It will be for the
authorities to consider and decide what
consequences follow from such
connivance."

T a7 B AATH AT "/ fRNE w3
g% &\ foww o7 oo qo @ 5w 2
fow1 o Feray & o waar € F awe
T, ATATTEAET TW F1 BIEFT, T80 97
FET AT W IWH qvE waw fqz
#31 et dmr aF vz &
fai? v FeTvE A 791 Hgaa @ AT
#F I a8 waa a7 w2 7 v ag
wrae 97 fad v A 2 gwET dif a6
e aEasmtaw?, Faawd
7% faars FrEEr #3091 999 a1
W ZHIET §TFIC A WY % w1 67 I
e FEATE AL AT | TaAT & AR,
Fo a1t fom &, o=ia ofam g
i foie & f7 9% faens #-
ATET AT T, T 9 97 T1E 0F97 81
et a7 1 g g fufiee A 72
TT & g8 A1 TOTEETHT ATEG F1 39 A4
9T AT IR f@em wEEraT
FEAT | G FTHRIT F2a1 2 299 397
gwm et wr faE & g fecaer &
FEA ¢ &H TYATE! T34 4T 2 | 7 aaf
2T TEAAE TH T & | T &M@
& T § BAIC §OEIT SAY foE @
T FEIAT A AT 97 w0 A or 3w
A ZETUIT F T T, AETART T8 7T T
e gfe q § ffEza wem fm v ag
ATIT HAF A 9 FAT 4T, 997 98 &9
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LAY VaRFFRTE T Ay qyefer)
A H o] AE G T I
1 FTHATE & farars ag avy a8 far
T & ar g% famns w1 Fedardr 4
1 AT ST AAAT 7w AT § v
qAT 7 |
wifwart 41 feafa & are % fadgas
FTAT AT § B gurdy e & amwa
Fo Wil a1 03 v fawgiq gy
# &4 AT ATH A TIAT HIT IAFT
wAE A AT | T AT s FrgarE
grAT =t 7T T wfeadd 7 Fae
TATE H WA F FTW, AR g9 fag
#31 F A1 fafaeet g9 & vformmaey
w33 F AT A1 73T 3T F Ay any
o mar & it g s E 33, A
A & waAa: g 77 7% o,
a T A0 & WA & qt § fEr
fFar stan e e @ o gfe
§ gH T At saear s =ifey fr
frasr s st & e fafaeed G
FW A4l ¢ F 9% waw T gy
yfadTd @11 =T § 77 9 A4
T FTAATE F7 AS | A R g
ST @, W § oF =ear @y oagn
7T oF A g @ 9w aw fam
afeif@l &1 @ a@ @1 fafa &1
ATHAT FLAT 927 & FAFT IT HAWT
T AT AR HZA A FT AT A2 |
ar w 3fer & 09T W PE F A7
I 1 FO T FB FAT afzy
forardy i v frfeest ooy 2 w7 o
e & gemm q w1 5 swer wfas-
wIf@l 97 AT9AT q9TE 97 |

ST HAT AT AL T HA¥ AT FT 6T
&0 § FH GAAT a7 T WO FIC @AT
arfed & o7 aw Wl s w& &
FJTA AT AW TE &Y AT qT T,
FAH AT¢ A, ATE T TEN @I AT THT BT
wr§ w2eiee 7 A T | GEr e
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mar e wtia @@ & s 4 qifeat &
TUF A9 & AW AR 07 g
m%ﬁﬂmﬁaﬂ'qﬁlﬁﬁaﬁ
1 T TfEd | A1 g ag wnfad e
ST FATR wWE ¥ Foqid & fFoam
qHoUAoWe AT I/ UHofwo firmaas
e F1E FiE a1 werdteT F q
A i s sreAr S d
Forer srva, a1 3@ art & sy FF, A7
TR EOT | T o gt sredt & faora
TCAT T | AL AZ TH GA AT
& aw a# 2 I F qzAmw
AEA F ATC H A2 v q97 w4, faare
& ATt F o 79 77 @ o gaAd
o 3k At g7 frea 3 ) da
o faaferon age @ sa@ wwy T4
& | |1g e § A fafaeze amg g
F a7 gm fafret ama 51 0%
AT 97 fean s 3, sad w5 e
T farae f5r W weefy weEeg
F1 UF AATETT 7 9-93-§7 FY far v
ﬂf@iﬁwﬁmwmt{qo
L CluE 7T £ Qﬂ'o'ﬂ"io glm?{‘i’
a7 Wt famara wd far o, A @ e
amT # 5 0% awrg wor ¥ @ 4
feat g2 & a= sl 7 dET Ao &
I & qfear T gai grow ot 37
ﬁTﬁ"ﬁ‘l (Time bells rings,) 1
3fez ¥ a7 woda wAwwE & and
TR T AT wrey forg 7

u # F 7 fadaw wow g
g & Ay ag 9 ST s 7 A
FH FT@ § IUH! TG F WATT 9T
wa #f7 | gar fawr fawwr 9 AT
o7 Thg1 F7aT &, fon oved & 93 #
TA FAT ¥, WL 4 209 e oy
foitE wdt & fr w09t o 37 @it
T TR fow, ar for faer frwr %
wfersrdt i agt aree Tay §7 v
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T F TAZA § G 7@ & FT9 WIT I
wumg ¥ 5 gad fasmes aaErer €1
T AT YA AT AEANN EWT | A AT
A AT quy T &0 TE FLA, A
faTs FaarET 4@ w67, B Az
AT, STHTH 57 A8 T 0T, 99 A% 17
TET FTAAIET AZT FEG, AA AT THE]
TATT AR &1 FfTEr AT 95 F@H A
AT AT qfAT F AT FLT HI1T 9T
AT AR FEHT A T T HIW TG
717 A AT TAATE A AT AT
97 0 AEr & fadars #TEar #9
T T &1 TS A7 T /T AT AT
TTEAT FTIN TEA AR AL T AL AL,
SIS I et

The question was proposed. |

THE DEPUTY CHAIRMAN:! Each
Member who participates in this dis-
cussion will have ten minutes.

DRrR. GOPAL SINGH (Nominated):
Madam Deputy Chairman, in considering
the Report of the Das Commission,
Chordia has been carried away by
emotion, not led by reason. ; He has let
the cat out of the bag wheh at the end of
his speech he said that not only Sardar
Partap Singh Kairon, but the entire

Congress organisation and all the
Congress Governments perhaps were
corrupt.

SHRI A. B. VAJPAYEE (U tar Pra-
desh) : No, it is not so.

At faammare srares| wfyan:
Tt AT ET qE @
DR. GOPAL SINGH: He particularly

named a few Chief Ministers other than
the ex-Chief Minister of Punjab . . .

AN HON. MEMBER: Who were under

a cloud.

Commission of Inquiry 4604

DR. GOPAL SINGH: Many of you are
also under a could. I am coming to that.

SHRI AWADESHWAR PRASAD
SINHA (Bihar): Madam, we listened to
Mr. Chordia silently. Let the other
gentlemen also show certain decorum
and decency to the House and listen
silently.

DR. GOPAL SINGH: I do not think . . .

SHRI LOKANATH MISRA (Orissa):
The Rules ofthe House also admit that
there can be interruptions.

THE DEPUTY CHAIRMAN: Not
when each Member is given only ten
minutes.

SHRI AWADESHWAR PRASAD
SINHA: Then, others can also interrupt.

(Interruptions.)

THE DEPUTY CHAIRMAN: Order,
order. Dr. Gopal Singh, please continue.

DR. GOPAL SINGH: Mr. Chordia let
the cat out of the bag when he said that
he wanted to destroy the Congress and
not merely Sardar Par-tap Singh Kairon,
but to his chagrin I may inform him that
only just now we have learnt that both the
bye-elections in the Punjab have been
won by the Congress.

SHRI A. B. VAJPAYEE: After the
removal of Mr. Kairon, yes.

AN HoN. MEMBER: Mr. Kairon sup-
ported the Congress in these elections.

(Interruptions.)

SHRI AWADESHWAR PRASAD
SINHA: He is one of us and we will
certainly support him.

(Interruptions.)

DRrR. GOPAL SINGH: Now, are here
discussing only the Das Commission
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[Dr. Gopal Singh.] Report and nothing
frivolous or extraneous should be
brought into the debate. Mr. Chordia has
talked of all sorts of things about Punjab
going down in production and Mr. Pratap
Singh Kairon flourishing at the expense
of the State.

Motion re Report of

i fIaaF9T qATEEE Fiegan:
TE TTRT FHA FT T | 792 A1 fgadr
AET TG TFA AT H HGAT F T 347 |

DR. GOPAL SINGH: You have said
that since Mr. Kairon became the
Development Minister, it was only his
family that developed and not Punjab and
I am going to repudiate it.

AN HON. MEMBER: I, that not true?

DR. GOPAL SINGH: It is a lie. It is a
malicious lie because if you only go into
the report of the Planning Commission or
even any non-official reports during the
last ten years, you will find that Punjab
has progressed more than any other State
in the subcontinent of India.

AN HON. MEMBER: Including cor-
ruption.

DR. GOPAL SINGH: Today our per
capita income is the highest. Punjab,
which was a deficit province before
partition today is a surplus State . . .

(Interruptions.)

THE DEPUTY CHAIRMAN: I think,
Dr. Gopal Singh, you must get used to
address the Chair.

DR. GOPAL SINGH: The progress in
industry has also been spectacular. While
discussing this Report, the Member
opposite said that Mr. Pratap Singh
Kairon had been painted in this Report in
the blackest of colours, but unfortunately
the Das Commission Report itself says
that the memorialists levelled against Mr.
Pratap Singh Kairon 29 charges, out of
which 26 were frivolous and some of the
re-
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marks that the hon. Judge had been
pleased to make against the memorialists
are that they have concocted complete
myths, indulged in forgery and
fabrication, and baseless, reckless,
fantastic, false, preposterous, grotesque
and clumsy fabrications were invented
with an ulterior motive. Again, the
anxiety of the memorialists to discredit
their political opponents seemed to have
gained ascendency over their regard for
the prestige and dignity of their State.

SOME HON. MEMBERS: Shame,
shame.
SHRI LOKANATH MISRA: What

about the three items that have been
established?

DR. GOPAL SINGH: I am coming to
that. (Interruption.) This is indicative of a
loss of sense of proportion. All these
remarks have been made by Mr. Justice
Das, but no notice seems to have been
taken by the memorialists or their
apologists here in this Parliament or
outside and they have only pinned down
on Sardar Pratap Singh Kairon almost all
the conceivable charges that they could
lay their hold on under the sun.

Sardar Pratap Singh Kairon has been
held guilty by the Das Commission on
three particular, specific counts. These
are (1) that he kept for 45 days a doctor
irregularly while he was on tour and the
doctor had not taken leave as he ought to
have. Now, this is an irregularity which is
not sufficient to hang the Chief Minister,
nor to paint him ag a corrupt official, be-
cause of the fact that the Chief Minister
of a State is a high dignitary, his health is
as much the concern of the State as the
health of the Prime Minister of this
country or the President of this country.
Therefore, *>ven if irregularly he had
kept with himself for 45 days a doctor—I
say irregularly—even "then you cannot
paint him as a corrupt officer, merely on
this count. And this is the only charge
that has been levelled against Sardar
Pratap Singh Kairon personally. That
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is what the Das Commission
says.

Repo:*t

SHRI P. N. SAPRU (Uttar Pradesh]:
The Prime Minister had very rightly said

DRrR. GOPAL SINGH: Now, in the
summary of findings, Mr. Justice Das has
divided all these charges into three
categories. The first category is of tie case
where the Chief Minister himself abused
his influence and power for his own benefit
and under this only a single case is
quoted against him, that is the case of Dr.
H. S. Dhillon, whom he kept for 45 days o
tour irregularly. But on this count only, yo
cannot say that Sardar Pratap Singh Kairo
was the most corrupt person, a person wh
built Punjab, a person who crushe
communalism in Punjab, a person wh
brought prosperity to Punjab, a person wh
was an asset not only to his State but als
to the whole of the country when th
defence of India was in jeopardy. It wa
only Punjab under Sardar Pratap Sing
Kairon that stood up to the Chines
aggression as no othe, State in this count
did. Therefore, when you paint him in th
blackest of colours, please keep a sense o
proportion. ' Please give even the devil hi
due. Do not be led away by you
emotions or by your Party interests. Th
interests of the country are dearer to me a
they should be dearer to you. Even i
Sardar Pmtap Singh Kairon has committe
any irregularity, has gone, he has bee
3is-missed. Therefore, keep a  sensti o
balance. Do not be misled by slogans. D
not build up your Party's prestige on this
because anybody who builds on wron
foundations will be demolished, as muc
as Sardar Pratap Singh Kairon was.

Then, I come to the other two charges
that have been levelled agninst him, not
against him but against jome of the
Ministers of his Government, who, it is
alleged, in order to please him tried to
help his sons. These twe cases are the
case of the Neklam Cinema in"
Chandigarh and the case ol
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Nandan Cinema and the Punjab Cold
Storage in Amritsar. The third case is
about fife sale of land in the village of
Ramgarh Dhani, etc. Now, I will analyse
in two minutes briefly all these three
cases.

The case of the Neelam Cinema,
Chandigarh, was that while his son had
not come forward to bid or tender initially,
he was allowed  after  six montfts to
participate in the lease of the cinema plot
with another person, that he was allowed
the concession to pay the instalments due
from him at a later date than these were
originally due. =~ Now, Mr. Talib, the
Deputy Minister in charge, has been
condemned, I should say unnecessarily in
this Report. He has given in his affidavit
to the Commission that he had allowed in
about a hundred other similar cases the
concession to pay their instalments later
than they were originally due. I am a
refugee myself and I know that lakhs and
lakhs of refugees were allowed such
concessions. When the instalments fell due
and the refugees could not pay i, time they
had been given further time. I concede
that it is irregular, as the Das Commission
R'eport itself  points out, but even if it is
irregular, is it such a thing as to condemn
the man as a murderer, a killer and a
criminal? And Mr. Talib has been
condemned for the reason that he also
signed all those papers allowing these
concessions to his sons. Now, I do not
see any reason why the hon. Judge should
have adjudged on persons who were not
concerned with this enquiry directly,
because on the initial pages of this Report
the learned Judge himself say3 that he was
going to enquire only into the specific
charges against  Sardar Pratap Singh
Kairon and agains* nobody else. But then
h. framed other charges against other
people also and condemned, unheard, Mr.
Talib, Mr. Mohan Lai and Mr. Brish Bhan
and some other people also.

Now, the third case was abo>
Nandan Cinema and the Punjab Cold
Storage in Amritsar. There 's @ land,
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[Dr. Gopal Singh.] privately owned,
which the son of Sardar Pratap Singh
Kairon acquired for Rs. 80,000. He pays
the money and the Judge says that the
money was paid legally, that he had legal
money on him and that the paymen't was
regular. Now, he buys it, but the Judge
says that he ought not to have bought it
because this land was meant for
something else, because the town plan did
not envisage the putting up of a cold
storage there or a cinema there and there
should have been some kind . of a housing
colony built en this property according to
the olan. This land was lying vacant for
ten years. Nobody had built anything on
it. Suddenly this gentleman, the son of
Sardar Pratap Singh Kairon, the un-
fortunate son, comes forward and pays Rs.
80,000 out of his own hard-earned money
or from his molher-in-law who is a rich
person. He pays Rs. 80,010 and buys this
private property from a private person and
then goes to the Municipal Committee.
The Municipal Committee unanimously
decides—including members of the Jan
Sangh, including members of the
opposition— that the licence should be
granted to him. The D.C. also signs th?
papers. It then goes to the Legal
Remembrancer. The Legal Remembrancer
says that there is no objection to it, and
the Industries Minister, Mr. Moh&nlal,
also signs the paper. I do not see any
reason why Sardar Pratap Singh Kairon or
Mr. Mohanlal snould be hanged for thi
and why should they be painted in the
blackest of colours.

Thirdly, there is the sale of some
surplus land in village Ramgarh Dhani,
etc. This land was acquired for the
Harijans. Sardar Pratap Singh Kairon on
the file of the case notes down that
because this land belongs to the mother-
in-law of his son, therefore it should not
be acquired. He says so in so many words
that it belongs to his relations and
therefore this land should not be
acquired. Giani Kartar Singh Revenue
Minister, writes to the Governor, Shri
Gadgil.
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' Mr. Gadgil write, to Sardar Pratap Singh
Kairon that he should not stand in the
way, that it is quite all right that it should
be taken over for Harijans for whom the
Revenue Minister needs if. So this land
was acquired on the specific approval of
the Governor. So 1 do not see any reason
why Giani Kartar Singh shoiud be con-
demned on this count. These ara ail the
charges that have been levelled against
Sardar Pratap Singh Kairon and his
colleagues, thre, or four Ministers.

About the rest, if his sons have done
anything wrong, if ihe, have done
anything illegal, you can do whatever you
can to them, under the law. If they hav,
not paid taxes, realise those taxes. If they
have built up property illegally, seize that
property. But do not for heaven's sake
raid and search his village-home; do not
for heaven's sake call him a criminal or a
murderer; do not for heaven's sake paint
him in the blackest of colours as if he is
the person who has destroyed
everything, and built nothing.

In finishing I would like to quote from
the inscription on the birthday cake
which was presented to Mr. Churchill on
his 90th birthday recently, and this was
the inscription given on it;

"In war, determination; in defeat,
defiance; in victory, magnanimity."

Thank you, Madam.

SHRI DAHYABHAI V. PATEL
(Gujarat): Madam, after hearing the last
speaker and his last remarks, I would
suggest that we go with a cake to Sardar
Pratap Singh Kairon for all that he has
done. Madam, I have been associated
with some of the happenings in the
Punjab and the voice of the Opposition
against the reign of terror that reigned in
th, Punjab under Sardar Pratap Singh
Kairon. I am surprised that there are
people here in this House who still can
advocate it so boldly and defend the reign
of a person which waj nothing but a reign
of terror. Mr. Ram Paiara
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is still a member of the Punjab Assembly. He
was beaten up when 'he came here to the
Prime Minister and made his complaint. But
how can I blame smaller people?

Motion re Report 0/

DRr. GOPAL SINGH: Is it in the Report of
the Das Commission?

SHRI DAHYABHAI V. PATEL: When this
House discussed the Repcrt, discussed the
doings of Sardar Pratjap Singh Kairon,
several Member* of llhe Opposition pointed
out the acts < of omfssion and commission of
Savdar Pratap Singh Kairon, pointed out hiow
corrupt he was.

SHRI JOSEPH MATHEN (Kerala): We are
not discussing that. We are discussing the
Report.

THE DEPUTY CHAIRMAN; We are
discussing the Report now.

SHrRI DAHYABHAI V. PATELj 1 am
entitled to quote the background of the events
and I want to point out that when this House

Suri JOSEPH MATHEN: It is the Report
we are discussing.

(Interruption)
THE DEPUTY CHAIRMAN: Order, order.

SHRI SYED AHMAD (Madhya Pradesh) :.
We cannot go berserk.
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It is not fair. It is a matter of shame.

SHRI P. N. SAPRU; Madam, may / in all
humility point out that Mr. Abdul Ghani has
not been described in vei'"y favourable terms
by the report. He has not been believed . . .

(Interruption.) THE DEPUTY
CHAIRMAN: Order, order

SHRI LOKANATH MISRA: What is the
occassion?

THE DEPUTY CHAIRMAN: Mr. Patel,
you come to the Report.

SHRI SYED AHMAD: He should speak
about the Report and nothing more than the
Report.

SHRI DAHYABHAI V. PATEL; 1 would
like to submit that in coming to the Report I
am entitled to remind the House of the
background of the events. I am particularly
wanting to quote the letter that the Prime
Minister wrote to the Das Commission be-
cause that is very important. Why did the
Prime Minister write that letter? That was
what 1 was trying to point out. In this House
several charges were made. The only thing I
said was, there sits the protector of all the
corrupt persons. That evening I think it was
that the enquiry was announced, and in the
letter that we have seen printed the Prime
Minister says:

"The Government had thus to deal with
very difficult situations. Sardar Pratap
Singh Kairon emerged from this long trial
of strength with credit and with enhanced
reputation so far as the administration was
concerne'd". The Committee further said
that "Sardar Pratap Singh Kairon's
reputation, during his long career of public
service, has been of a man of' personal
integrity and of complete freedom from
communal bias. He is a man of the people
simple in his life and devoting his great
energy to the work for which he was
responsible. His great virtues partly became
his defects. His
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[.Shri Dahyabhai V. Patel.] constant tours,
more especially in the rural areas, led to a
lesser degree of time and interest being
given to the normal work of administration,
and his anxiety to deal with problems on
the spot and with speed led sometimes to
.his  bypassing normal administrative
procedures."

This is one certificate by the Prime Minister.
In the same letter, paragraph 13, the Prim,
Minister pays another tribute:

"An even more important consideration

to keep before me is the public effect of

such advice. For me, as for others, public
interest must be the  dominant
consideration. The Punjab is a border
province especially affected by
developments with our neighbouring
countries. While this has been so ever since
Independence, it is very much more so
since the emergency that has arisen because
of the Chinese invasion. The conditions" in
the Punjab are therefore of very special im-
portance and nothing should be done which
adversely affects the situation there and
weakens India's position in this emergency.
Fortunately the Punjab, under SarcTar
Pratap Singh Kairon's leadership, has
played a very important part in this emer-
gency and has provided both men and
resources in a very considerable degree",
etc.

One full page. He is a popular figure in the
Punjab both in th, civil and the army circles,
and to remove him would gTeatly disturb the
people of the Punjab. This is the letter that tne
Prime Minister wrote to the Das Commission.

AN. HoN. MEMBER: Every word of that
letter is true.

SHRI DAHYABHAI V. PATEL: Then toe
last but one paragraph;
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"The inquiry should be limited to the
charges made in the memorandum to the
President on July 13, 1963. Some of the
charges made ate vague and some others
appear to be repetitions”.' The exact issues
to be inquired into should therefore be
cleared up on the basis of these charges
before the inquiry begins. Also, it would be
necessary for those who make the charges
to make themselves fully responsible for
them. Indeed, in their memorandum, they
themselves state that 'the deputationists
wish to submit that they are sponsoring the
charges with a public sense of
responsibility and gravity and hold
themselves responsible for the veracity of
the same."

Madam, on reading this letter, promptly Mr.
Abdul Ghani, Member of {his House, and Mr.
Devi Lai, Leader of the Opposition United
Front, said that they took full responsibility of
the charges that they made. Madam, I thought
that for any person like the Prime Minister,
particularly for a person like Prime Minister
Jawaharlal Nehru to have given this
certificate to a Commission, that was going to
enquire into the charges against a certain
person was already loading the dice too much
in favour of Sardar Pratap Singh Kairon and
putting too much of burden on the Judge who
was going to look into those cases.

SHRI AWADHESWAR PRASAD SINHA:
That is reflection on the Das Commission.
He should withdraw it.

SHRI DAHYABHAI V. PATEL: I do not
make any reflection. I am very clear.

SHRI P. N. SAPRU: Oa a point of order. Is
it proper to say such a thing against an ex-
Chief Justice, that he was influenced b, any
consideration other than justice?

Surt DAHYABHAI V. PATEL. Madam,

this happened before the enquiry. And after

the enquiry what is being done?
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THE DEPUTY CHAIRMAN; You have
very little time.

SHrRI DAHYABHAI V. PATEL: vfill you
not consider the time taken up by
interruptions that these people are making? If,
Madam, that is your pleasure I will sit down.

Motion re Report of

THE DEPUTY CHAIRMAN: No, no. You
still have time.

SHRI SYED AHMAD: If it is his pleasure,
he might sit down.

SHRI DAHYABHAI V. PATEL: You are
not in charge of the House. I wish to say that
it was very wrong of the Prime Minister to
give a certificate of this type before the
enquiry or while the enquiry was being
ordered. And you can imagine how difficult it
is for an, one to give any judgment uijder
these circumstances. And having got the
judgement, what has the Government done?

(interruption by Shri P. N. Sapifu)

SHRI A. B. VAJPAYEE: Is it a pjoint of
order or anything 'else?

SHRI V. M. CHORDIA: It is disoider.

SHrRI DAHYABHAI V. PATEL: And what
is Mr. Krishnaswamy's report? 1 believe the
main charges have been proved. But why is it
so uncomfortable to the friends opposite?
Why do they go on interrupting like this?
After all, Madam, you are giving me only ten
minutes and I am wanting to confine myself
within thosel ten minutes if I am allowed to.

Suri LOKANATH MISRA: Fear of
exposure.
Suri DAHYABHAI V. PATEL:! My

friend, Mr. Chordia, made a very able speech
to which there was absolutely no reply. I am
waiting for the Home Minister or whosoever
is going to answer to see what reply he
makes.

Madam, apart from what appeared in this
Commission's Report, we know joi the
persecutions. We know what
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happened to Mr. Kapoor. So many other
things have  happened  during this

administration. s there going to be any end to
it? You may stop me from speaking but you
cannot suppress the verdict of the people, you
cannot suppress facts. You cannot suppress
what happened to Mr. Ram Piara. Facts are
facts. In the enquiry there is a clear
condemnation of the then Punjab
administration. = You can say that
condemnation is wrong. And now to deny an
enquiry into serious allegations of similar
bed-fellows, partners and colleagues, I do not
know what to call it. What is happening in
Orissa today? | have received a big bundle
about what is happening in Mysore. I should
like to know what the Home Minister
proposes to do about it. They have taken so
much fright after the Das Commission Report
that they are going to hush up everything;
they are going to eat their own words. They
promised enquiry into the Orissa affair. Are
they going to order it o, not? That I should
like to know from the Home Minister.

Dr. ANUP SINGH (Punjab): Madam
Deputy Chairman, we are expected to confine
our remarks to the Das Commission and
restrain ourselves, from wandering all over
the universe. I propose to follow that
example. 1 have personally witnessed the
unfolding of the carefully organised and
conceived plan to discredit not only Sardar
Pratap Singh Kairon who has been discredited
according to the Das Commission Report, but
to utilise that opportunity to discredit the
Congress. I am personally convinced that it
haa been an organised, vicious, venomous
campaign carried to the utmost limit. Sardar
Pratap Singh Kairon has been dislodged and
dismissed but thes-memorialists having tasted
the blooa are out to satisfy their lust.

SHRI A. D. MANI (Madhya Pradesh) : No
lust.

DrR. ANUP SINGH: Madam Deputy
Chairman, the picture that has been painted
by the memorialists and unfortunately by a
section of the press, particularly the
vernacular press in



4617  Motion re Report of

[Dr. Anup Singh.] Punjab, presents Sardar
Pratap Singh Kairon as the devil incarnate.
Now that picture, unfortunately for the
Opposition, does not tally with what is
reflected in the Commission's Report itself.
My friend, Dr. Gopal Singh, has quoted
extensively to establish the fact that only on
one single isolated case he has been held
personally responsible. He has also shown
what is the magnitude of that so-called politi-
cal crime. In five other charges, in which his
colleagues are supposed to have helped his
family and in eighteen charges he has been
completely vindicated, not only vindicated
but very serious aspersion on the integrity of
the memorialists has been cast by the Das
Commission. I would just refer to one or two
remarks that he has made about one of the
distinguished Members here, the crusader in
this campaign. He says:

"... Maulvi Abdul Ghani Dar has filed an
affidavit in reply (R-35) which adds no
fresh information but only reiterates that
everything was being done under the
influence of S. Pratap Singh Kairon."

" . ... Maulvi Abdul Ghani evidently
believes in repetition of assertions to
establish his point of view. There is no
tangible evidence in support of his
insinuation in this behalf."

Furthermore, he goes on to remark about
some other memorialists. Here is one more
sample about the integrity of the crusader of
this campaign of vilification:

"... and all these reckless allegations have
been verified by him as 'true according to
the sources indicated in the verification of
corresponding paragraphs of M-6' . . . i.e.,
the affidavit of Maulvi Abdul Ghani Dar
who, himself, has no personal knowledge . .
. In short the allegation comes to this that
this deponent states* on information based
on the records of the Allahaban Bank Ltd.,
that the pass
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books issued by them are
Recklessness could hardly go further."

false.

SHRI SYED AHMAD: He should be
prosecuted for perjury.

DRr. ANUP SINGH: These are the remarks
made by the distinguished jurist. Madam
Deputy Chairman, [ have no desire
whatsoever to make any controversial remarks
about the Das Commission Report itself. But I
am tempted to make one observation as a
layman. There was a specific instruction:

"The Commission has no jurisdiction or
power to enquire into or report on any
allegations made against any person other
than Sardar Pratap Singh Kairon by any
person other than Shri Devi Lai and the
signatories in any chargesheet other than
the memorandum referred to in the
Notification. Rule 4 of the Central
Commission of Enquiry Act also says that
these provisions are mandatory in character
and provide for giving them a right of
hearing in the following terms . . ."

Dr, Gopal Singh has referred to these three
cases in which the ex.Minis-ters—I would not
say they have been dismissed but they—have
not been included in the new Cabinet because
there is a shadow on their integrity. They were
never given any hearing. They never
submitted any affidavit. The memorialists
never even made any reference to them by
implication and yet these people had to suffer.
May I also remind the Home Minister that
these Ministers—I am not holding any brief
for them personalty—  submitted a
memorandum in their defence and it has been
with the Ministry for the last five months? It
has been acknowledged but no action has
been taken.

Now much has been said about the
background by Mr. Patel. He was trying to
give the background of this
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controversy. He quoted the lat< Prime
Minister. I might add for hi: information that
not very long ago|, only a few months ago, in
the Congress Party meeting the late Prime
Minister said; "More than 100 M.L.As. came
to me today imploring me not to take away
Sardar Kairon from them", and jokingly he
said: "I assarted them that he is not going to
Madhym Pradesh. He will be in Punjab
because he is very useful". Then the Prim,
Minister said the following—!I am speaking
from memory but 1 think it was exactly like
this—and he said:

ifrnfzen & faemsr &, sfafmfzg !
F fagrer &, 773 waw fag &4 %
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"In terms of patriotism, dynamism anfl
initiative there is not a second person who
will come anywhere near Pratap Singh
Kairon". This was a compliment . . .

SHRI LOKANATH MISRA: That was as a
result of mutual compliments.

Dr. ANUP SINGH: . . . from the Prime
Minister of India, a distinguished Prime
Minister. As for the sins of omission and
commission of his sons, I think we must
recall the Biblicjal adage that the sins of the
father should not be visited upon the sons.
This is taking place in the reverse and thejir
sins of omission and commission—real and
imaginary—are being visited upon Mr.
Kairon. In die deference to the verdict of tjie
Commission, the Congress Party, the
Congress Government hjas dislodged Mr.
Kairon. I think that is more than enough. I
might say helre for the information of the
House that there is a growing number of
people in Punjab who feel that the punish-
ment has been far in excess of the established
guilt of Mr. Kairon.

SHRI A. B. VAJPAYEE; What punishment
are you referring to?

DRr. ANUP SINGH: Dismissing htm from
the Chief Ministership is a pun-

[ 21 DJEC. 1964 ]

Commission of Inquiry 4620

ishment. Further I might say that there is
further persecution and harassment. I am not
referring to any particular person but the
taking away of his posters and his pictures—
in the emergency there were certain posters
where Mr. Kairon was trying to mobilise
public opinion—and eliminating them from
the public scene. We do not follow the
example of some of the dictatorial regimes.
This will set a bad precedent. Today it is Mr.
Kairon, tomorrow it will be somebody else—
X, Y or Z. I would request the Home Ministry
to see to it that nobody is permitted to indulge
in activities which are not very dignified.

One more word and I am through. It might
appear that I am trying to exonerate Mr.
Kairon. He has been punished and as I said,
according to some people, the punishment has
been not only sufficient but is in excess but
we must seriously remember and not forget
Mr. Kairon's past record. I have had the
privilege of knowing him for forty years and I
can testify, for whatever it is worth, that I
have not come across anybody who is
endowed both with burning patriotism

SHRIA. D. MANI:  All of us are.

(Interruptions.)

Dr. ANUP SINGH: and energy.
Whatever he saw abroad, his great desire was
to come back to India and try to do something
here to the prosperity of the people, the people
of Punjab and the people of India, He is a man
who has suffered long imprisonments in the
freedom fight. He was Secretary of the
Congress, President of the Congress, Member
of the Working Committee, Member of all the
Ministries and Chief Minister for ten or eleven
years. That is certainly a very commendable
record. I may say that we do not want to
minimise the importance of the Das
Commission report but I do ask the Members
to-have a sense of proportion, to assess the
man properly—his good points and’ bad
points. I thank you.
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PRrROF. M. B. LAL (Uttar Pradesh): Madam,
I am sure the House will agree with m, that
we are much ob-'ijed to Dr. Gopal Singh and
Dr. Anup Singh for their speeches because
their speeches have provided reality to our
discussions. They have proved that in this
House even a person who for some reason is
disgraced can find defenders and that the de-
fence would receive sufficiently careful
attention in the House. Dr. Gopal Sine**
appealed for  magnanimity.

-ough Sardar Kairon is in wilderness, still
he is too big to have any treatment of
magnanimity from a small man like myself . .

Motion re Report of

SHrRi AKBAR ALI KHAN
Pradesh): You are a leader of a party.

(Andhra

PrOF. M. B. LAL: So I do not claim to
extend any magnanimity to him. But I do
assure Dr. Gopal Singh and this House that I
wish to consider this question absolutely as a
student of political science forgetting that I
belong to any particular party because I feel
that this particular question and allied
questions deserve to be carefully studied by
those of us who are entrusted with the task of
running the administration and entrusted with
the task of promoting healthy growth of
democracy and democratic traditions in this
country. Dr. Gopal Singh invited our attention
to the contribution of Punjab when India was
faced with the Chinese aggression. He invited
our attention to the economic development of
Punjab. We are grateful to the people of
Punjab. They stood in the hour of crisis as
was expected of them. We are proud of the
heroes of Punjab and we do realise that the
people of Punjab are very efficient, very hard-
working and can stand many difficulties
which cannot easily be stood by people of
other parts °f the country. But I very much
doubt whether for all these the credit is due to
Sardar Kairon and not to the patriotism, the
capacity and efficiency of the people of
Punjab.
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AN HON. MEMBER: Both.

PrROF. M. B. LAL; I am told that he
crushed communalism in Punjab.

SHRI AKBAR ALI KHAN: That is a fact.

PrROF. M. B. LAL: Many a friend told rne
that instead of crushing communalism in
Punjab he fomented communalism in Punjab
so that he may be considered as indispensable
by the Congress Party. Some friends of mine
do not seem to agree with me. I would be
very glad if events prove that I was incorrect
but as matters stand today, I feel unconvinced
that I am untrue. That Sardar Kairon is a man
of energy, is a man of great capacity, that he
learnt something in the U.S.A. and tried to
utilise that knowledge for the benefit of the
people of Punjab and for the people of

India cannot be denied. All 5 p.M. the
same, all that happened in

Punjab does not permit me to regard
Sardar Pratap Singh Kairon's patriotism as an
example for the rest of the country.

Madam, Dr. Gopal Singh had invited our
attention to certain remarks of Justice S. R.
Das against the memorialists. If we are
prepared to accept Justice S. R. Das's
judgment against Sardar Pratap Singh Kairon,
his sons and relatives, we have no option but
to accept his remarks against certain
allegations made by the memorialists. But I
do feel, Madam, that for that also we cannot
absolve Congress leadership of responsibility
to the nation. These allegations were being
circulated by the memorialists for more than
half a dozen years. If proper notice thereof
had been taken and if enquiries had been
instituted much before, there would have been
a judgment against these unfounded charges
by a judicial authority. I beg to submit,
Madam, that the charges against Sardar Pratap
Singh Kairon, his sons and relatives were
very old. In 1958 a representative of the
Congress high command
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made certain remarks which must have
opened the eyes of the high-ups in the
Congress Party and the high-ups amongst
those responsible for tne good administration
of the country. If due notice thereof had then
been taken, I am perfectly sure th, country
would have been saved from a lot of
propaganda, the people of Punjab would have
been saved from the agony of living under the
shadow pfan alleged or real terrorism.

Motion re Report of

THE DEPUTY CHAIRMAN: Yolur time is
over. You have spoken for tjin minutes.

PrROF. M. B. LAL: I thought ypu allowed
me fifteen minutes. Anywlay please give two
or three minutes mope.

I think we will not be serving the country if
we are not prepared to d*al with cases of
alleged corruption at The proper moment. I am
glad that sqon after the Das Commission
Report was published, Mr. Kairon and his
friends in the Cabinet were required to leave
the Punjab Council of Ministers, and a new
Cabinet was set up, and I was told by
members of the opposition final this action
raised the reputation I of Shri Lai Bahadur
Shastri and SW Gulzarilal Nanda, and the
peoplej of Punjab began to feel that there
were amongst the Congress leaders persons
who were prepared to see that real or alleged
corruption did not creep Into politics and that
they stood foil a healthy democracy. Perhaps
it was due to this reputation that the Congress
was able to win both the by. elections recently
held.

SHRIJOSEPH MATHEN: People's verdict.

PrOF. M. B. LAL: But I do feel, Madam,
that that reputation is teing corroded by the
delay in action. The follow-up is not as it
should be. ijlany important affairs are being
kept pending and if I mistake not, if I an) not
wrongly informed, the Chief Minister has
begun to be called the pending Minister. I
further beg to submit. Madam, that if Sardar
Pratap Singh Kairon had been asked to
quit the

1134 RS—6.

[ 21 IpEC. 1964 ]

Commission of Inquiry 4624

i'unjao ministry mucn earner, the Kamaraj
Plan would have had greater impact on the
people of India than it did have.

DRr. ANUP SINGH: He offered to resign.

PrOF. M. B. LAL: Well, he offered to
resign, but his resignation was not accepted,
and that was our misfortune. I again beg to
submit, Madam, that there are many charges
of corruption against a number of Ministries. |
hope the Government an<j the leadership of
the country would not allow themselves to
suffer from the hesitation, vacillation and
complacency from which they suffered in the
past, and they will take due steps, so that
either the charges are proved false or the
person concerned" quits office. You may cry,
I may cry, but these cries do not convince the
people. For convincing the people proper
action at the proper time is needed. In August
certain charges were levelled against the
Mysore Ministry. The memorandum was
placed before the Union Home Minister, but
no action is taken against him. Shri
Kumbharam Arya, while he was suffering
from charges of corruption, was appointed the
Minister for Home Affairs, and the Orissa
case is pending for such a long time.

SHRI LOKANATH MISRA; The name of
"Kairon' looks respectable compared to
Orissa.

PrROF. M. B. LAL: All the same I beg to
submit, Madam . . .

SHRI ARJUN ARORA (Uttar Pradesh): But
you will remember that Mr. Kumbharam
Arya gave the combined opposition a
crushing defeat in the by-election.

PrOF. M. B. LAL: I agree with Dr. Gopal
Singh that it was very regrettable that the
village house of Sardar Piatap Singh Kairon
was raided in an unauthorised manner by
some minor officials of the police.
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[Prof. M. B. Lai.]

In the end, Madam, I appeal in the name of

democracy that all of us, forgetting to which
party we belong,

should work for the '

promotion of a healthy democracy and give

no shelter to any corrupt Minister or to any
corrupt person to whichever party he belongs.
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SHRI P. N. SAPRU: Madam Deputy
Chairman, in the comparatively balanced
speech which Mr. Mukut Behari Lai
made this afternoon, he posed 3 very
relevant question. He asked why action
had not been taken earlier against Mr.
Kairon, why a Commission %j; Inquiry
had not been appointed earlier than the
date on which it was actually appointed.
Madam Deputy Chairman, we are
working in this country a quasi-Federal
Constitution. Chief Ministers of States are
responsible to their legisl?tures; they are
responsible to their electorate through
their legislatures. They have no res-
ponsibility to this House. The Prime
Minister has no special power over the
Chief Ministers of States. I have not been
able to find any provision in th,
Constitution which  empowers the
President to appoint a Commission of
Inquiry such as was appointed for this
purpose. I know that action was taken
under section 3 of the Commission of
Inquiry Act. Mr. Justice Das, the ex-Chief
Justice of India, did not raise this point
but it Is permissible t* doubt whether a
Commission could have been at all
appointed by the Federal Government.
That, I think is the reason which explains
the delay and the resitation which the late
Prime Minister must have felt in
appointing this Commission which might
make the working of a Federal
Constitution in this country well nigh
impossible. I say "wellnigh impossible"
because fortunately or unfortunately we
have one Party in all the States running
the Governments. We cannot imagine the
state of affairs in which we shall have a
dozen or half a dozen parties, other than
the Congress, in the States We do not
know what the position then will be.

Madam Deputy Chairman, concluding
his Report, Mr. Das has quoted
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from the pregnant remarks of one of the
great builders of English law,

Lord Mansfield. He says:

"I will not avoid doing what J think is
right, though it should draw on me the
whole artillery of libels; all that falsehood
and maltice can invent or the credulity of a
deluded people can swallow."

Mr. Das is one of our great l«:gal giant, and
he has written this Report with that
carefulness, with that ability which one
associates with his age but I am surprised to
find that men who are seeking equity went to
M~ Das's tribunal with unclean hands. It is
one of the principles which ere embedded in
our system of jurisprudence that a man who
seeks equity must do equity himself, must go
1o a court with clean hands. I regret to have to
say, on the basis of the vartous remarks in the
body of the Report that ex-Chief Justice Das
had a very poor opinion of the veracity of my
hon. friend, Mr. Abdul Ghani ]>ar. He had a
very poor opinion of the veracity of the
memorialists before him. True, he came to the
contusion that there were three charges of
which Mr. Kairon was guilty. Now to some of
those charges our family system is
responsible. We have got in this country a
little too much regard f°" our ne'phews and
nieces land our sons and grandsons and it
often happens that a powerful man finds
himself powerless to deal with a strong wife
or a strong children. That, I think, has been
the tragedy of Mr. Kairon.

When we had this Akali trouble and Master
Tara Singh was fas nig, 1 happened to be
dining with a very distinguished Punjabi who
is not a politician but who is a very honpur-
able man and I asked him what he thought of
Mr. Kairon. He said, "Look, do not attack Mr.
Kaifron: support him. The administration of
the Punjab will be impossible without Kairon.
He is completely hundred per cent non-
communal." That 1 think is a great tribute to
Mr. Kairon
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considering that that tribute come from a man
who himself had been associated at one time
of his life with communal politics. There is no
doubt t.Tnt Mi. Kairon rendered signal service
to Punjab during the time that hu wos Chief
Minister. Educationally it made rapid
advances so much so, that today we find our
Educati?n Minister highly praising the work
that sits done in Punjab and telling the
country that Punjab is prepared for aiucation
being made a concurrent subject. He was fair
a? between Hindus and Muslims in that
border State; he helped the war effort of the
country; he put dynamism inti tht
Administration. Possibly he had his own
weaknesses but may I just in all humility
suggest to the Home Minister who is very
strong about corrupfion that England was
corrupt in the days of Waipole but yet it made
very great progress? Clive was corrupt md yet
he built the British Empire in India. Therefore
I think it is important that we who believe in
the democratic process should have a
balanced outlook on this matter of corruption.
We should not rush to the conclusion that
everything that is happening in this country is
corrupt.

Very severe strictures—I do not want to
repeat all those strictures— have been passed
by Mr. Justice Das against Mr. Abdul Ghani.
Now 1 think as a man of honour he should
endeavour somehow, in some shape or other,
to vindicate himself and show them those
charges which Mr. justice Das has levelled are
not true. May [ also say that in law the con-
struction of 'fraud' is a very wide one? The
House of Lords felt that reckless statements
made without regard to their truth or untruth
is 'fraud. Now that is the authoritative
defination given by the highest court in
Britain and that is the definition which is
accepted by our courts in this country. May I
say that some of our friends who are
responsible fo memorialising the President
were guilty of fraud at all events in that sense
of the term. They did not have any regard for
truth. It did
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[Shri P. N. Sapru.] not matter to them
whether the charge was true or whether the
charge was false provided the charge was one
which would hit Mr. Kairon. ihat was the
object, that was the outlook with which they
went to Mr. Justice Das. May I also say that
so lar as the Kairon chapter is concerned, :t is
closed now? May I remind tne House that
against Mr. J. H. Thomas who was one of the
builders of the labour movement in
England— he was a leader of front rank and
he might have become the Prime Minister of
Britain—there were some charges, not of a
very very serious character but of a fairly
serious character? He resigned and the people
forgave him for all that he had done. They
only remembered the good that was
associated with his name, they did not
remember the evil for which he was
responsible.

PrROF. M. B. LAL: Hope our public men
will follow the example of Mr. Thomas.

SHRI P. N. SAPRU: That I think is the spirit
in which, Madam Deputy-Chairman, we,
whether of the Government Benches or of the
Opposition Benches, should work. The
Opposition cannot make itself strong by just
Ettacking in season and out of season the
Government in power. They must have a
constructive approach to pro-olems. What is
distressing for lovers of democracy—and I
believe in a two-p’rty system of
Government—is that cu, Opposition parties
are yet to learn what responsibility is. With
these words I would like to congratulate the
Government on the action that they have
taken and I would say that bygones should
be bygones.

SHRI A. D. MANI: Madam Deputy
Chairman, my hon. friend, Dr. Gopal Singh,
asked us not to call Sardar Partap Singh
Kairon a criminal or a murderer. Nobody on
this side of the House has ever said that he is
a criminal or a murderer. What the Opposition
and the memorialists have said in the past and
would repeat now is that his conduct was of
such a cha-
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racter that he is unfit to be the Chief Minister
of Punjab. This was the allegation made
against Sardar Partap Singh Kairon.

Now, my hon. friend, Dr. Anup Singh, said
that eighteen charges were proved to be
without foundation out of twenty-six Madam,
when the Opposition in the country tries to
bring such charge-sheets against a formidable
person like Sardar Partap Singh Kairon who
not only had a legislative majority in the
Punjab but who had the confidence of the late
Prime Minister at that time, it is not possible
for them to get all the facts in respect of all
the charges. If eighteen charges were proved
to be false, eight were proved to be correct.
That itself justifies the memorial that was
submitted to the President.

My hon. friend, Mr. Sapru, quoted the case
of Mr. Thomas and said that after he retired
from public life there was a good deal of
sympathy for him. I do not believe in carrying
on a vendetta against Sardar Partap Singh
Kairon; if Sardar Partap Singh Kairon retires
from public life today we would have no
objection whatever to keeping his name out of
all controversy but h, is trying to stage a
comeback and he has got supporters in the
Congress Party also who seem to look upon
the great achievements of his as offsetting
completely his misdeeds. It is for that reason I
have to say that this Report has to be dis-
cussed in this House and we have to express
our opinion.

Madam, I would like to say that I have not
been satisfied with the procedure of this
inquiry. I feel that whenever Chief Ministers
Or Ministers are changed with misconduct, the
trial should take place under the Public
Servants (Inquiries) Act, 1850. There was only
one trial under the Public Servants (Inquiries)
Act and that was many years ago when Mr. S.
A. Ven-kataraman who was a "member of the
Civil Service and who was the Secretary of the
Industries Department was publicly tried.
Witnesses were put on the witness stand and
they were exa-
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mined and cross-examined. I would have
been very happy if Sardar Parj-tap Singh
Kairon and the memorialists including Mr.
Abdul Ghani had taken the witness stand and
allowed their motives and their attitudes to be
examined and cross-examined by tljie
counsels. It would have done a Ipt of good to
the public.

SHRI M. P. BHARGAVA (Uttar Pradesh):
The truth would have corpe out in that case.

SHRI A. D. MANI: We have now got only
a medium of the truth, a fraction of the truth.
I would hjjive liked the whole truth to come
out) as a result of such cross-examination and
1 am sure 'my hon. friend, Mr. Abfiul Ghani,
and his friends would hpve gladly faced
cross-examination by the counsel of Sardar
Partap Singh Kairon.

1 I
would like to say further thipt I am not happy
also at the demand Jbe-ing made by the
Government of j the Punjab to have the
officials dealt with deparfcmentally. The fact
remains—and this fact cannot be gairjsaid by
anybody—that  these  officials  were
responsible for their actions because they
were afraid to displease Sairdar Partap Singh
K'airon. We are developing a new pattern of
State Autonomy where officials are in mjortal
fear of the Ministers and Chief Ministers.
How do we expect the officials not to toe the
line of the Ministers who are in power,
particularly when thry know that if they
refused to do se they must be visited with
pujnish-ment? I would like Mr. Sapru's sym-
pathies to be extended to the of{ficials and
not to Mr. Partap Singh Kairon and I
personally would be happy if the officials
concerned are certsured and the prosecution
against | them dropped, because they were
(acting more or less as the tools of 5J5ardar
Partap Singh Kairon or his son, Sardar
Surinder Singh Kairon.I

The third point I would like to make is if it
decided that 1 these officials should be
prosecuted, | then
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there is no alternative left but to prosecute
Sardar Partap Singh Kairon himself. It would
be unfair to the official of Punjab to have
them  prosecuted or de-alt  with
departmentaliy and to allow Sardar Partap
Singn Kairon to go scot-free even with his
liberty to write offensive articles in the
weekly journal that he has started and trying
to stage a come-back to power. I would like
to say this that if it is decided that the curtain
should be rung on the Kairon episode, the
Congress High Command should ask Sardar
Partap Singh Kairon to resign from the
Vidhan Sabha of Punjab. This has not been
done. I would like also all those who have
been adversely commented upon by the Das
Commission also to resign and 1 would like
at some stage the Government to come
forward with legislation to amend the
Representation 01 the Peoples Act to make it
obligatory for any Minister who has been the
subject of adverse findings of a Commission
of Enquiry to forthwith vacate his seat,
because unless the Minister resigns his seat,
the offence is not condoned.

There is one other point I would like to
make and that is so many charge-sheets are
being submitted. There 4 a charge-sheet
against the Chief Minister of Mysore. There
is a charge-sheet against the Chief Mini ster
of Orissa and the ex-Chief Minister of Orissa.
These charge-sheets have been there before
the public for months. We have been told that
action is going to be taken, but no action has
been taken and this delay itself is causing -a
good deal of demoralisation to the public life
of this country as it is. I would like to repeat
that the Santhanam Committee was on very
firm foundations when it said that if ten
MLAs subscribed to a charge-sheet, that
matter should be properly enquired into. I
would like also the present practice of charge-
sheets being scrutinised by the Congress High
Command to be given up. I have great respect
for the members of the Congress High
Command, but
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LShri A. D. Mam.J they are a party
organisation. If a complaint is made
against a Chief Minister or a charge-sheet
is brought forward against a Chief
Minister and submitted to the President,
that charge-sheet should be sent to the
Attorney-General for his opinion. It is on
the basis of the findings of the Attorney-
General that Government should decide
to institute a Commission of Enquiry or
take action under the Public Servants
Enquiry Act. (Time bell rings). T want to
finish. Thank you very much for giving
me this opportunity. I would like to say
this. The war against corruption must go
on. It cannot end only because Sardar
Partap Singh Kairon has been removed
from power, but such people must have
no place in the public life. If the
Congress is able to ensure by their deeds
a decent public life, they would have
done a great service to the country.

Motion re Report of
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Dr. GOPAL
correct.

SINGH: It s nat
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Dr. GOPAL SINGH: That is not

correct. Why are vou putting into my
mouth what T have not said.
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st FeAr argar g f Aifofest &
aTe ¥ ag #gr wEr g fF IR o 22
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THE DEPUTY CHAIRMAN: There are still
four Members to participate in the discussion.
Then the Minister will speak, and then the
Mover will reply. Mr. Vajpayee.

|

|
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OF AT FE F7OH AT FTAAT |
wey wtaai & , wfadt ¥ fasg srariT
AN E I A A UF A ALAT ATATEI
TELF 1 W AT 0 FB F, GEAT
T ZAT AT AIAM AT FL F AT F
weEvd W oHen AifA W gaE 4o
AT ATATATOT AT AT ) AT
Faar & fawrfom vwr Fae F71
& oF “Fods Tae A9 9w mne
fqmT AT F, 587 T, 40 g Ui
& TTE CHTIIT AT Al FH GAA & AT
o fan st | WAT ST R AT e
AT AT A AZ AT HUA FAL AGT AAT
qifer, T #A9Ez 77 F 2, H S0
TR T WA AZN FEAT AT FH
FOAAT &1 FAFT THIATTI T 0T H99
AR qA 1L A2Z A4 F, T 07 AL
Fard fe 7 Teast & AT 97 A
AT Z7 1 FMAZ7 F7 TR E, FEAT T
q¥FAr § 4 W9 A RE N A
7 ff o# aw@A A0 AOEEr 190
aT fa sp; wvefgar ooz gfn s A
T F21 FF WM vEEl SATE & CaS
fre =17 AT aE ¥4 5 AreeEAl 4
# aradt WL 24 fee wfwma s
FETE graAn g arfEw o W
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ATHTT GH GE0E &1 FATRIT ABY H0A
a1 #ara waEr 71 fawfo w1 "W
@ & ana safsaar a1 vF Juae daa
49 HI% 399 A T1 Aq safaar o #
AT A F IAET a4 famy Sy
T & AZCAT F1 5 FTLT F TAATT
EEANEAC U 1 AU §C 7 i S > o
% TAH a7 FIT HAY 2 q17 gafan
ST F AT & ufq wfas arEa
Z@r wifzw | AR Aerer oz oM
Farredt 71 1 AT , 2er AvAq = A,
HEFIL AT AT AT, AT qTIA

H ol e T2AT AT AR 2897 48 94
AT HAIET 77 40 g0r § M gf7 g0
HRTATE FT FHAT T2 & o ggar
q FT TEN A ATHE g AT A
FH WAT G A )

SHRI M. P. BHARGAVA: Madam
Deputy Chairman, . . .

THE DEPUTY CHAIRMAN: It is past
six and still there are six speakers.
Please be brief.

SHRI M. P. BHARGAVA:... .1 am one
of those who have always believed that
corruption wherever it exists must  be
eradicated and should be eradicated
expeditiously. We have been seeing
that the plea that time is the healer of all
evils has been responsible for many an
awkward situation for the ruling party.
Now I have been listening to the debate
today and I have failed to understand
what purpose the debate is going to serve.
The Report ofthe Das Commission was
submitted on the 11th June 1964. It was
placed on the Table of the House on
the 7th September, 1964. 1 was the first to
give a motion for its discussion on the 8th
September, 1964. SHRI A. B. VAJPAYEE:
For what purpose?

SHRI M. P. BHARGAVA: There was a
purpose at that time. The Report had
been submitted and the purpose
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at that time would have been tc , impress
upon the Government how action has to be
taken in following up the
recommendations of the Reporf. Now if
we analyse from that angle, we find that it
is too late in the day to discuss the Report
from that angl£.

There are five sets of people affected
by the Report as was rightly pointed out
by my friend, Shri Atal Behapi Vajpayee.
First is the Chief Ministejr. The Chief
Minister has already given up his Chief
Ministership . . .

SHRI A. B. VAJPAYEE,; Is that all?

SHRI M. P. BHARGAVA: .... and other
action about his Assembly sefcat being
vacated is before the High Command,
and I am sure before very long the High
Command will give a decision and
advise Sardar Partap Singh Kairon
accordingly.

The second set of people affected by th
Report are the sons and family member:
of Sardar Partap Singh Kairon. A
far as the sons are concerned, action i
being taken.  Setae of the cases are su
Jjudice and it will be improper to discus
them here in this House. = About ta
evasion a special Income-tax Office
has been appointed to go into the return
of the two sons and other family members,
As far as action on that count is con
cerned, it is in progress. The third set o
people affected are the officials who ar
said to have connived at or helped in th
activity of Sardar Partap Singh  Kairon'

sons. Here again action is bein
taken. A Special Officer, by th
name, Mr. Krishna-swamy, wa;
appointed long back. He has gon

through the various papers before him.
He is going through the Report and actio
on that count is also in progress.  Th
four sets of people affected are the non
officials or some of the Ministers in
Sardar Partap Singh Kairon's Cabinet and
some other non-officials. Action against
them is also being contemplated. The
High Command is fully seized of the
matter On that count there can be no
igriev-
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ance as far as Mr. Abdul Ghani Dar and
others are concerned.

Now I come to one set of people to
which Mr. Vajpayee did not refer and
which I have to refer very painfully. And
that is the memorialists who have
submitted their allegations and about whom
strictures have been made in the Report.
To apprise the House of the correct
situation I will draw the attention of the
House to some of the strictures and I will
leave it to ihe House to draw their
inference whether any action is called for
or not. If any fiction is called for, I will
implore the Home Minister to move in
that matter also because justice should
be done to all quarters. We cannot follow
a policy of persecution or going against
one man who has already been ousted
from the high position he occupied
and leave the other set of people, who
according to the remarks of the
Commission itself, are charged with
bringing some frivolous charges. I quite
agree that some of their charges have been
substantiated and for that the people
affected are paying the penalty. Now on
page 266 of the report it is said:

"On the basis of the evidence
furnished by these properly verified
counter-affidavits the relevant portions
of which have been summarised above
and which the Commission accepts as
true it will be seen that . . . "—

Mark the words—

"... all the major premises of Maulvi
Abdul Ghani Dar's affidavit were
incorrect."

That is a very sweeping remark of the
Das Commission and we must take some
recognition of this. Then it goes on to
say:

"The Commission is satisfied that
the insistence even on this flagrantly
untenable charge is indicative of only
of the strained relation that exists
between the Memorialists and S.
Pratap Singh Kairon and which has
warped . .. "—
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[Shri M. P. Bhargava.] Mark
again the word—

"....their vision and vitiated their
mind and faculty of reasoning. Their
mental state is well explaned by the
following observations or. Baron
Alderson in Reg. Vs. Hodge (1838) 2
Law. 227:

"The mind was apt to take a
pleasure in adapting circumstances to
one another, and even in straining
them a little, if need be, to force them
to form parts of one connected
whole; and the more ingenious the
mind of the individual, the more
likely was it, considering such
matters, to overreach and mislead
itself, to supply some little link that is
wanting, to take for granted some
fact consistent with its previous
theories and necessary to render them
complete."”

(Time bell rings.) Is
my time over?

THE DEPUTY CHAIRMAN: No, but I
said you should take a little less than ten
minutes because you have to
accommodate others. I do not know how
long the House is inclined to sit.

SHRI M. P. BHARGAVA: If you want
me to stop I will stop here; otherwise I
will require a couple of minutes. I have
no time; otherwise I would have read out
to the House passages after passages
where strictures have been passed by the
Das Commission on the memorialists. I
do not say that justice should not be done
against Sardar Kairon. Whatever he
deserves must be given to him and I am
one of those who always believed that
justice should have been given to him a
long time past and but for the inaction, if
I may say so, of the High Command,
things would not have taken all the ugly
shape which they took.

Now if we go back a little, if you will
allow me two minutes, this story of Das
Commission's appointment is not a
solitary instance. It takes us
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back to 1947. There was a constant fight
between the 'haves' and the 'have-nots' in
the Punjab Congress and fortunately or
unfortunately, I have been connected with
Punjab since a long time. I know from my
inner knowledge all the activities of my
friends Who have spoken from the
Opposite Benches. I am referring to Mr.
Abdul Ghani and my friend Mr, Jagat
Narain. When they found that they could
not seize power so long as Sardar Kairon,
a strong man as he was, was present on
the scene, they started looking for things
with which to beat Mr. Kairon, and
unfortunately his sons provided them with
all the material which they wanted and
that is the sad story of Punjab. | am still
not prepared to believe that Sardar Kairon
is all that bad as he is depicted to be. He
is a strong man and the whole world
knows that strong men create enemies in
their sphere of work and that is what has
been happening and his family members
and his son have provided all the gun-
powder to the memorialists.

Then we have been talking about so
many officials. What are the officials to
do? A certain regime is in power. Certain
orders are given orally. Certain orders are
written. They have to execute them and
be in 'pulling on' terms, if I may say so,
with the authorities that are in position.

SHRI A. B. VAJPAYEE": They should
have refused to submit affidavits.

SHRI M. P. BHARGAVA: Please bear
with me. Everybody is not Mr. Vajpayee
or Bhargava who will resist all kinds of
things. Human material is human material
and there are people who take every
opportunity which is offered to them. I
need not disclose certain other, things
which I know about the Opposition
because it is not the time to do so. On
some other occasion I shall do that also.

SHRI A. B. VAJPAYEE: Let us come
to power first.
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SHRI M. P. BHARGAVA: You speal
about that. In the end I will only implor
upon the Home Minister to make th
whole thing balanced and let it not appe
to the world that the' High Command or
the Government ofi India go with a
prejudice against anybody and they do
not take actionj where it is called for,
they go too fail where it is not required.
That is &\|| that I have to say in this
regard' Thank you.

THE DEPUTY CHAIRMAN: Mr
Panjhazari. Only five minutes please.

AR AF T Tag aemgard (Tard )
fegdt wvdw mfen, @@ = 26
fr fom wamaam &1 A4 gwrr
girfger mEt F wwmy Ay # el
HET AW W ONAT A | AT F A
T #1 FE av w5 avere §17
A% F iz o avg 2 wdwe
Tir fiE v Wi ZrE awMEE § =
rFm G T qarfens e e 9
ATCE F2 A1 § "aman v 5 5
# IFA TAAAAE FI A T
AT AT T | AA TTA AT T A7
Fga & awam gw & gnt frww
T AAT A1 F 0% 77 & A7 Aear
gam fagx #91 aga =iw w2
Wl AR R AAT § | wfEw 4w
Ty AN AT ° fFAw e a2
qr ! S U@ F1 A ATE] A O
T qzen ez it & foar &1 gane
AIAT A ATIAN q F §AT Tl
o #HTo F FHAvT A% 4 HIT Al
o UHo UHo UHo H TEWA A4 7
AT AT 4 AT ZHIT TN S FAT AT
& wg o1 v s dwa w1 a=en 2 6
a7 A 477 gam Ay £90 Fr A
TR WET AAT AR

ot TT ATGUY : AET, qA FET
FET | T THG A FE E L |

A

[ 21 DEC. 1964 ]

Commission of Inquiry 4668

wTrr vadiv fig owged - oA
AT AT ST AT axgw e
EURERE 5 B¢

97 Foel W AT 2, 91 AL AAL |

(Interruptions.)

AT qET F OAFEAA A AET
a7 fag @7 &0 1% fafaere amm
I ot £, gAwl o fzard wEr w7
HEA |

iy SR AVIGW : F q=A7 qAET F
AET GIAT A1 F17 §4 F27 41 (5 39440
% fafrze 7za $ifsa, za@r @@
ZATEU AT {OAT A fqg £4 %1
= fafaer 5 Farga o

ATER A fag gREAY  THE
aE A TAT ¥ {E fafqew ot d9
& m wsge fafgeae o 72 g A
SIRTAT TAAT 492 wgr o fE qwE &
sfagm & ma aF &2 w27 | w17 ]
Al & 219 @0 dgr 9v fae T A
THET FT FOET A0 | TAE AAAR
AT T AT Az 9T aza 9=
#m & SfFa wa ageieE a9
34 faars wag @y A1 gere
T JAT AT F IAGF F1 7AGT T
& fanm, femgena £1 w9ar Wi T
& AFT AT FAT §94 & A7 FEE
GERCICERIR casl Cx il EL e
1w & g fawmer 34 T
FHH ZTE FHEE F 4 fad q2279 9419
ez £41 @1 9% fafaezs & gaw (S
afex =9 fufqezdi ®1 ot maa %7
faa fGaF warfess =@ #ama o
wrgzAl foos fwr 9 1 & so=an g
f zfqar & wvze g fa= @1 fama
FIAA HIFIT § AT H17 F1E A9
TEl % agar | @aa g 6 ATE T



